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ORDERS OF THE TRIBUNAL 

odtfi 

iard Siri A.Das, learned cose1 for 

the Applicant and Shri P. .0 .Rath, learned 

standing Counsel (on wm a coy of this O.A. 

has been served) appearing on behalf of the 

Respondents/Railways. 

.L\pplicant, having been pena1id in 

OOnSeCjUnC3 of a disciplinary proceedings 

referred an apeal ider znnexure./9 datcd 
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3.3.2003 before the flspondent no.3 (el1ate 

utho ri ty) and s imul tane otis ly,. rug hc/d to this 

Tribunal in the present O.. under Section 19 

of the 	 1985 for redressal of his 

grievance 

Liv ng he ard the le arne d cotmsel of 

both sides, Isc,ndent No.3 (pel1a Authorit 

is directed to call for the necessaiy rort 

from the Disciplinary Authority and accordingly 

consider the gr1vance of the applicant in the 

light of his aoeaJ. dated 3.3.2D03(neur_/9 

and pass k7pro2riate orders tkereon wIthin a 

eriod of six months from the date of receipt 

of co,  of this order. Pes.3 should also treat 

this 0..  to be iw appeal filed by the applicani 
1 

lthtLl the said appeal, as directed above, is  

djsoosed of and dCcjjøn thereon is communicatei 

to the applicant, the order of punishment 

under nnexure_/8 dated 21.2.2003 Shall 

rcinstayed and ,as a consequence, the 

J? apolicant should be allowed to continu?. as 

Deputy Station 3uoerintendent Q. 

Send copies of this order,along with 

COpiCS of this 0 .A . to respondents and free 

cojes of this order 	handed over to the 

learned counselx of b:th SidCs. 
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